LA No, 11772007

ORDER DATED: 23.03.20047

Beard Mr B.S Tapathy, Ld. Counsel for the
Appiicants and Mr. SK.Ojha, Ld. Standing Counsel for
the Railways, on whom a copv of this O A has airead?
been served and perused the matenals placed on recarét.\ |
M.A 229/07 has been filed by both the

Applicants  seeking permission to prosecute this case

jomtiv. On perusal of the matenals placed on record and

upon hearmg the Ld Counsel appearing for both the
parties, the prayer i rejected and, as a consequence, this
OLANo. TEH7/07 18 permiited to be restricted m respect of
Applicant No .l and on payment of Rs. 50/~ in shape of
IPO (which is undertaken to be deposited n course of the
day) a separate O3 A number be assigued m respect of
Applicant No 2 for statistical purposes.

Applicants are iacing, departmental
proceedings tnitiated on 02 08 2006 when charge sheet in a
departmental proceedings was drawn agammst them. [i
appears, the Apphcants have submitted rtepresentation
repeatedly before the anthonties and it 15 alleged that no
heed 18 bemg  paid to their grievances as raised w therr
representation.

n the aforesaid premmses, this O A s
dgisposed of with direction to the Respondents 1o consider
the gnevances of the Applcanis as rased 1n their

representations (and i tus QA ) and pass necessary
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